TO BE PUBLISHED IN PART IL SEHCTION 3(4i) OF i GAZEITE OfF 1HILA

GOVERMLINT OF INIL A
CENTRAL BOARD OF DIRECT TAXES

NEW DELHI,DATED: 23.711.1979

NQTIFTICATION
CINCOME TAX

No. 3078 (¥F.No.261/19/79-T17):In exercise of the powers éonfe;reg
by sub-section{1) of Section 122 of the Incope-tax @ct5.1961gﬁj of
1964) and in supersession of oll the previoup notifications in this
regard, the Central Doard of Direct Taxes, hpreby directs that
dppellate Assistant Commissioner of Income-thx of the Ranges
specified in column(1) of the Schedule below|, shall perfcrm their
functions in respect of all persons and incojes assessed fto income-
" tax in the Tncome-tax Circles,Wards and Distiricts gpecifisd in the
corresponding enfry in column&Z) thereof exdluding all nmersons and
incomes assessed to Income-tax over which & jurisdiction vests
in Commissioner of Income-tax(dppeals).

HEDU
Ra?ge Income-tax Cirecles,Wards and Districts
.....__..._......._.........._.._._._-__._._......._._._......,._2..__._,_._...._.._.'__.,...'....___.....
7.4ppellate Asstt, 4. District-IIT(M),(H),(6),(6)addl. ,(8),(9),
Comiigsicner of (10),(11),(12), (1 aadai., (13),(13)addl.,
Income-tax, 1G! (16),(16}&dd1,817),(17)dddl.5(2”) and (31)
Range,Neyw Delhi, liew Delhd,

11)Trensport Circle,iew Delhi.,
111)Ist Addl,Transpord Circle,lew Delhi
#£v)IInd fdal,Transport Circle,lewDelbi

v) Distrd ob-ITT,Wardg-H,I,7,K,L,{3(1),0(1).
E(1)33(1)31(1)51{(']:';1%@131 ]58';.1']5_ ’ ’

VI)Special dssessueny Circles-T,II,ITI,
VI,VII,VIIT and XJiew Declhi,

vii)Special Survey Circles—II’III,IV and IX,
Hew Delhi

viii)Distt, -I11,¥ards-%,C,D,5,F,F(4ddl,),G M,
M(1) and I, New Ddlhi o

1xyDistt, IIT-C(1) to {III-C(10) and any
subsequent creatign of ward thereunder,

x)Distt, ~-III-E(1) afd any subsequent
creation of ward fhereunder,
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Whereas the Income-tax Circle,Ward or Digtriet or mert
thereof stands transferred by this notification from one ﬁange
to another Range, appealg arising out of Lhe assesanents “igde
in that Income-tax Circle,Ward or Districts or part tiucreof
and pending Immediately bheforc the date of this notification before
the appellabe #ssistant “ommissioner ¢f the Range from whom that ‘
Income-tax Circle,Ward or District or part thereof is transferred
shall from the date of this notification takes effcet be transferred
to and dealt with by the <ippellate dssistant Commissionor of tle =
Range to whom the said Cirele,™ard or District or part thereof ig™%
transferred,

This notification shall toke e ffect from Ta 015,10, 1979,

i".

: —
LY @\__#KM !
5.K. Bhatnagar) ]

Under Secretary
Central Board of Dircct Taxes

Copy to:

1. The Commissioner of Income-tax,Delhi-I,llew Delhi - 15 copies
2, The Registrar, Income-tax 4nvellate Tribunal, Bombay.

3. AD.I.(R.8.& P ) ( Bulletin) New Delhi - § copics
L
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Under Seerttary
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